
IN THE CENTRAL 
	

STR7TIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDE RABAD 

1 

DATE OF 
	

12th August, 19 

BEWWEEN: 

Mr. P.P.Jacob 
	

Applicant 

AND 

The Senior Supe 
Hyderabad South 
Hyderabad. 

The Director of 
Ancibra Pradesh 
Hyderabad. 

The Postmaster Ge 
Hyderabad Region, 
Hyderabad. 

endent of Post Offices, 
t Division. 

tal Services, 
hern Region, 

icral, 

Respondents 

APPEARANCE: 

COUNSEL FOR THE 
	

Mr. S.Ramakrishna Rea, Advocate 

COUNSEL FOR THE 
	

Mr. N.V.Ran,ana, Addl.CGSC 

CORAM: 

Hon'ble 5hri Justice V.Neelpdrj Rao, Vice Chaian 

Hon'ble 3hri P.T.T1-jjj tvengadam, Member (Admn,) 

/ JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE 

>7' 	SHRI JUSTICE V.ISLADRI RAO, VICE CHAIRJVAN 

The applicant was engaged as Part-time Casual Electrj_ 6 
cian with effect fror1 1.8.1976 in the office of the 1st 

respondent for six hoirs per day. From 1.7.1986, he was given 	2 
hours duty per day on a consolidated amount. He was not paid 

qo Saturdays and Sundays. This oA was filed praying for a 

direction to the respbndents to consider the case of the applicant 

contc3.... 



.. 2 .. 

on the same analogy of Group 'D' officials under the scheme 

formulated by the Director General (Posts) in compliance 

with the Supreme court directives in AIR 1987 SC 2342 and to 

bestow temporary status and to pay the consequential benefits. 

The Suprme Court baits not directed for evaluation 
C 

of the scheme forregularisation of employees in Group 'C'•  

Even the Postal Board have not taken any decision to that 

effect. It is not stiOwn that a number of Group 'C' offi- 
of 

cials are engagedon adhoc basis for numberLycars.  In the 

absence of such saP& the Tribunal cannot direct the 
A- 

respondents to fothiu1ate a scheme for reqularisation of 

Group 'C' officials appointed on adhoc basis or to foidow. 

the scheme evaluated in regard to the Group 'D' officials. 

It is to be furth&r seen that generally the educational 

qualifications are not required in regard to Group 'D' 
1) 

officials. The redruitment to Group 'D' is only in regard 

to the unskilled ctegory. But t- minimum educational 

qualifica.tion/techiical qualification is required in regard 

to Group 'C'. HenOe, it is not t4e matter for evaluating 

the scheme for reguilarising Group 'C officials. Ofcourse, 

it is altogether ditfferent if for want of recruitment 

for Group 'C'for a iumber of years, qualified candidates 

are appointed on adhoc basis. In such:case the concerned 

may take a decision: for regularisation. 

This is a stray case where the applicant was 

allowed to continue to work on adhoc basis for more than 

15 years. There will be either open competition or 

engagement of candidates by sponsored by the Employment 

Exchange for filling up the post in Group 'C' by direct 

recruitment. In such'case, it is not just and proper to 

:41. 4 
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COPY to:- 

The Senior Superintendent of Post Offices, Hyderabad South 
East'Division, Hyderabad. 

The Director of Postal Services, Andhra Pradesh Northern 
Region, Hyderabad. 

The Postmaster General, HyderabadReQion1 Hyderabad. 

One copy to Sri. S.Ramakrishna Rao, advocate, CAT, Hyd, 

One copy to Sri.. N.\J.Ramana, Addi. CGSC, CAT, Hyd. 

One copy to Library, CAT, Hyd. 

One spare copy. 
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3 ...  

direct the respohaents to regularise the services of the 

:applicant as Eleètrician in,Group 'C'. 

4. 	But havfng regard to the fact that the applicant 

is working on adhoc basis for more than i½ decades, the 

Chief PostmasteGeneral, .A.P.Circle, by his letter dated 

2.12.1991 ordered the ist.respordent hereintoregularise 

tFe services of the applicant as Lift Operator in the 

Circle Office in the clear .vacancy available. But the 

requisite qualifiications for the post of Lift :Operator 

are, fth Standar passed, experience of one year in 

operation of lifts.and the candidate must also possess 

a valid certificae of. registration for operation of lifts, 

if so required under the law. Mr. N.V.Ramana, learned 

Standing Counsel or the respondents submitted that there 

is such a requirement under the law for the Andhra Pradesh 	'7 

State. Be that as it may, it is clear that the applicant is 

rtt having experierbce of one year in the operation of lifts 

and as such he is not eligible for the post of Lift Operator. 

S. 	But as the Chief Post Master General himself felt 

that the applicant has to be regularised in a post, it is 

just and proper to direct the 1st respondent to absorb the 

applicant in Group 'ID' post in the next available vacancy 

in Group 'ID' by gifing age relaxation if necessary. 

6. 	QA is ordçred accordingly. No costs. 

-(ictated in the open Court). 	- 
Pa 

(P.T .THIRUVENGADAJvI) 	 (v. NEELA1JRI RAG) 
Member(Adrnn.) 	 Vice Chairman 

vsn 

Dpteá: 12th August, 1993. 

Coil72--- J11 
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Ii 	 TED BY 	 COItflRED BY. 

CHECPZD BY 	 APPROVED BY 

IN THE CENTRAL ADrIINISTRATIVE TRIBUNAL 

HYDERABAD BENCH AT HYDERABAD 

THE HONT JLE Mfl.JUSTICE V.NEELADRI iRAQ 
VICE CHAIRMAN 

THE HON'3LElv.A.E\GQRTh ; NEER(A) 

AND\ 

THE HON' BLE NR.T..CHAkDEASEIKHAR REDDY 
MEMBER( JUDD) 

AND 

THE HON'ELE MR.P.,T,flRtWENGADAM:M(A) 

ted: 

r4RDER/JUDENT i'— 

S. 

0A.No. 
 

. 

Adrni(tted and Interim directions 
+ssued. 

Allowed 

nf with cU Th  han 
DESPATC H Diissed 

• as withdr 

Ject'ordered 

 

n 	4U6993 4..., 
Disni\sed for defau 

\

Distssed 

No crder as to costs.2 
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